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new Government’s life will be shor~

tened, and so dp you feel that these
ten years is also top much?

) With _these qu%txons in mmd I
~hoWwever. support the Bill, ~ .

D

SUPPLEMENTARY DEMANDS "FOR :

. "GRANTS (GENERAL), 1969.90

.THE MINISTER OF FINANCE
(PROF, MADHU DANDAVATE): 1
‘beg to lay on the Table a statement

‘ (in English ang Hindi) showing the .

. Supplementary Demands for Grants
(General) for the year 1989-90 (De-
cember, 1989).
No. L,T-18/89]

(SIXTY-SECOND
"BILL  1989—Contd.

CONSTITUTION
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| Yo, TAIGY MW ;. HdT Agd
freae & aard. , , (sawwm)

“uf g%amﬂa faz maguifaur:
&q'aaerr, FEN ArAH gifaa m’T
2... (waarr) '

Ixqarafs :
fagsr R & maarg v a8
wamT gl @@ &, @y Usgawr
SRfALpLary. .. (mm)mwi‘ﬁaﬁ
FATeF), qaT Y ... (eWIWIA)
Please take your seat. - (Interruptions)
I wil] not allow you, (Interruptions).

Flo WATHT QUG : J47 FHIT
stftfe § fF  <Usawrar & S
fpar w3, ., (Wrrg=) ,

.8l gtaela Tag ugaatfam '
fedr & wga # egmear magteq
%...(wgm) WA ff T fy
9% 915 g Y 8., . (wawm)

SHRIMATI MARGARET ALVA

(Karnataka): The Minister for Par-
hamentary Affairs, ..

THE DEPUTY CHAIRMAN,

M3

“

i

Iust 2

Tg St s &

. minute, The Ministry for Parliamen-

tary Affairg is not responsible for it.

(Interruptions) Please sit down. The .

Rajya Sabhia Secretariat should have
. given it (Interruptions). .
s f4qz. 5T & IgAL+ W@ AN
9 giad. . (wwEam)

But the amendment came only two
hourg ago, It should ceme 24 hours
in advance, It did not come 24 hours
in advance, (Interyuptions)

‘SHRIMATI MARGARET ALVA: |

But the Parhamentary Affairs Mims-
tel:- ele

‘THE DEPUTY CHAIRMAN 'I‘he
Parliamentayy Alfairs Minister should
not do this, You know i very well.
If he made a mistake, I am gorry for
it, But please sit down. (Interrup-
tions)

) lﬂtm ot (st
fawre qrgam) ¢ wERAT, FAF 22
geedl %, (cawww) AT & w
agry_ &, & ¥, (sawar)

[RATYA SABHA]
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i ugkrrr & St arg wgr g

- A
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g 3g &f7 &v % -al §5 § g
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SHRI H, HANUMANTHAPPA:
Madam, I want to move an amend-
ment to this amendment,

THE DEPUTY CHAIRMAN: You .

~will spebk af the time of the clause-
. by-clause congideration stage. At that
time you move your amendment, Not
‘now, :

SHRI H, HANUMANTHAPPA: I

dpn’t know whether the Government
is accepting it or not, But I have to

move my amendment to this amend- .

ment, Tt is on th1s 11ne I have to dis-
cuss.

THE DEPUTY CHAIRMAN I won’t .
allow you now. ’

SHRI H. HANUMANTTAPPA: 1
should be given txme to move my -
amendment :

E tm fasia 'Tlﬂ'éﬂﬂ g
%r ga dbmar, s ww ¥ aw -
St W froard” &1 Wge, ¥ 9SFT
b, ..

SHRL . H, HAN‘UMA.NTHAPPA:
Madam, I want to move amendment )
to this. -

THE DEPUTY CHAIRMAN: Yes,
but when it comes to votmg, not at
tﬁis stage, . .
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SHRI ' RATUBHAI A. PARMAR
(Gujarat) s Madam, thig should not ga
on' record, (Interruptions)



145 - - Constitution (Sixty-
Sécond Amdt,)

SHRI PAWAN KUMAR BANSAL:
We strongly object. This should not
. B0 .on record, The Minister should
know that he is a Minister and should
act with restraint,

AN HON, MEMBER We stronsly
objec't
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SHRI SUBRAMANIAN SWAMY
- (Uttar. Pradesh): He should clarify
whethey economic statug will be the
basis for - future reservatxon That
needs 10 be clarified in Parliament,
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- [RAJYA SABHA]

Sasi faar &

-
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AT FT 9 Up FOF WY F 3
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g -faaF 9T & oy q dow s

T s arat § Sosv fafewq =
-y Ay famr :

w oweEl ¥ oAy, § oug oa
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MR, CHAIRMAN:' Under article
368 of thie - Constitution, the motion
wil] have tg be adopted by a majority
of thg total mermbership of the Housze
and by'a majopity of not less than
two-thirds of the Members of the

" House present and voting.

I shall now put the motion regard.
ing the consideration of the Constitu-
tion (Sixty-second Amendment) B1.11
1989 to vote, -

“The question is

“That the Bil] further to amend
‘the Constitution of India be taken
into consideration,”

The House divided:. -
) Noes ve ‘Nil
AYES-—190

Ahluwalia, Shri S, S, . | ..
Alia, Kumari o
Alva, Shrimati Margaret -
Amm Shri’ Mohammeg
Anna Shri Tirath Ra.m.
Anand Sharma, Shrj

Aurora, Sardar Jagjit Singh

Baby, Shri M, A. ,
Bagrodia, Shri Santosn - -
Balanandan, Shri E.
- Balaram, Shri N, E,

Baju, 8hri T. R.

. Bangal, Shri Pawan Kumgy
Barongpa, Shri Sushil -

Basu Ray, shri Sunij.

Bekal Utsahi, Shrl

Bhandare, Shri Murlidha.r Oha.ndra-

- kan€ ‘
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Bhatacharjee, Sliri Kamaleadg
Bhattacharjee, Prof, Sourendra
Chakxavarty Shrimati Bijoya ’
C‘hatterjee, Prof, (Mrs) Asi.ma
Chaturvedi, Shri Bhuvnesp -
Chaudhuri, Shri Tridib

Chavan, Shri S. B. )
Chowdhary, Ram Sewak
'Chowdhry, Hari Singh . .
Chowdhury, Shrimati nenuka |
‘Darhara Singh, Shri

Dag Gupta, Shri Gurudas

Deori, Shrimaatl Omeém Moyong
Desai, Shri Jagesh

Deslmmkh Shri Shankarrag Narayamrao
Dhugiya, Shri Sohan Lal .
Dronamraju, Shri Satyamsrayaps
" Dubey, Shri Bindeshwari -
Faguni Ram, pr.
Fotedar, Shri Makhan, Ial
Gautasm, Shri Anand Prakash
. Ghosh, ‘Shri Dipen

‘ Gopalsam.y Shri V, ot
Goswami, Shrji Ramnarayap
Gowda, Shri K, G. Thimme
Gupta, Shri Vishwa Bandhy -
Gurupadaswamy, Shri M, S,
Hanspal, Shri Harvendra Singh
Hanumanthappa, Shri H. T
Haghmi, Shri Shamim '

Heptulla, Dr, (Shrimati)’ Najma
Jacob, Shrl M. M,

Jadhav, shri Vithalrao dehavrao
Jamuda, Shri Durga Prasad - :
Jani, Shri Jagadish
_ Javall, ghri J. P, - |
" Jethmblani, $hri Ram -

Joshi, Shrimati Sudha Vijay
Kajlashpati, Shrimagj

Kakodkar, Shri Purushomm
Kaldate, Dr. -Bapu .

Kalita, Shri Bhubaneswar
- Kalvala, Shrl Prabhakar Rao
Kar, Shri Narayan
. Kegri, Shri Sitaram

Khaparde, Misg Sarof.

Khatun, Kumarj Sayeeda

Kidwai, Dr, Mohd, Hashim’
Kiruttinan, Shri Pasampon Tha,
Kollur, Shri M. L, v
Kulkarnl, Shri A. G,
munjwm’ Shﬂ P. K- o
Lakshmanna, Prof. C,

Lather,  Shri Mohinder Singh
- Ledger, Shri David ;
Lenka, Shri Xahnu Charap

-

1

[ 21 DEC, 1989 |

-
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Lotha, Shrj Khyomo
Madni, Shri Maulana Asad

' Mahajan, Shri Pramod

-Mabeswarappa, Shri K G.

Mahishi, Dr. . (Shrimati) Sarejini
Mahto, Shri Bandhn

_ ‘Majhi, Shri Prithibj '
" Malaviy®, Shri Radhakishan
Malaviya, Shri Satya Prakash

Manhar, Shri Bhagatram
Maran, Shri Murasoli
Masodkar, Shri Bhaskar Annaji
Matto; Shri. Ghulam Ragoo]
Meena, Shri Dhuleshwar

Mirza Ixshadbaig, Shri.

. Mighra, Shrl Chaturanan

Mhhn, Shrl Kailash Pati
Mishra Shri SheovKumar .

Mislu'a, Sbri Shiv Pratap

Mohan Singh, Shri

. -Mohanty, Shri Subas

Mohapatra, Shri Basudeb

'Morarka, Shri Kamal

Mukherjee, Shrimati Kanak
‘Mukherjee, Shri Samar
Naik, shri G. Swamy

: Na.ik shri R. 8.

Nayayanasamy, Shri V..

Pachouri, Shri Suresh
Padmanabham, Shri Mentay
Pahadia‘. Shrlmﬂti Shant§
Pajaniyandi, shri M, .

. Pandeéy, Shrimati Manorama

Pandey; Dr. Ratnakap

. Parmar, Shri Rajubhai A.

Patel, Shri Chhotubhai

" Patel, Shrl Vithalbhaj M.
Patil, Shrimati Pratibha Devisingh

Patil, Shri Vishwasrap Ramrao
Poddar, Dr. R. K

Puglla, Shri Naresh C, * '
Quasem, Shri Mostata Bin - .
Radhakrighna, shri Puttapaga
Rafique Alam, Shri

"R.ahma.n. Shri Mohd. Khaleelur -

Rai, Shri Raina Bahadur

‘R.a:lu Shri 1. 8,

Ramachandran, Shri S, K. T.
Ramamurthy, Shri Thindivanam K.
Ramanathan, Shri V,

Rao, shri Gopala Rao

Rao, Shri Moturu Hanumantha
Rao, Shri Yalla Sesi Bhushana -
Ratan Kumarl, Shrimatt

Ravi shankar, Pt.
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RaY, Shri Deba Prasag -
Razi, Shri Syed Sibtey.
Reddy, Shri B. Satyanarayap
" Reddy, Dr, G, Vijaya Moban
Reddy, Dr. Narreddy Tl;ulasn
Reddy, Shri 7. Chandrasekhay
Sahzy, Shri Dayanand
Sahu, Shri Baikunthg Nath
Sahu, Shri Rajni Ranjan
Sahu, Shri Santosh Kumar
Saikla Dr. Nagen
Salaria, Shri Shabbir Ahmad
Salve, Shri N. K, P, - :
Satya Bahin, Shrinpiati
Sen, Shri Ashis. .
Sen, Shri Sukoma)
Sharma, Shri Chandan
Sharma, Shri Satish Kumar .
Shiv Shanker, Shrid.
Singh, Shri Bir Bhadyp Pratap .
Singh, Shrimati Pratibhy
Singh, Shrj R. K. Dorendra -
Singh, Dr, Rudrg Pratap
Singh, Shri Surender

[RATYA SABHA]

Singh, Thakir Kamakhya Prasag -

Singh, Shri Vighvijit P,
Sinha, Shri Yashwant ‘
" Sivaji, Dr, Yelamanchili
Sreedharan, Shri Arangi]
Sukul, Shri P. N. . -

Swaminathan, Shri G, -

Swamy, Shri Subramanian
Swamy Shri Subramanian -
"Taimur, Shrimati Syeda Anwara
Talari Manohar, Shxi R
Tariang, Shri Jerlie E,

Thakur, Prof, Chandresh'P,
Thakur Jagatpal Singh
Thakur, Shri Rameshwar
Thakur, Shri-Surendry - Singh
Thangkabalu, Shri K. V.
Tiria, Kumari Sushily
Topden, Shri Karma - N

3 Tripathi Shyi €handrika Ptasad .

Upendra, Shri Parvathaneni
Vajpayeq, Shri Agal Bihari
Valiullah, Shri Raoof - ‘
Venkatraman, Shri 'l‘indlvanam G
Verma, Shri Ashok Nath -

Verma, Shri, Kapil ;

Verma, Shrimafi Veena -

* Verma, Shri Virendra:

- Viduthalgi Viemabi, , Shri 5.
Vikal, Shyi Ram Chanm
“Vincént, Shri M-

Yadav, smm Ish LDutt
Yadav, Shri Ram Naresh
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The motion was catried by a majority of

the total membership of the House and by
a majority of not less than two-thirds of
the Members prisent and voting,

© MR. CHAIRMAN; We shall now take -
up clause-by-clause consuieration of the

. Bill,

Clause 'z-(Amendm,gnt of Article 334)

" SHRI SHABBIR AHMAD SALARIA
(Jammu and-Kashmir): Sir, I move;

“That at.page I, f0r lines 7- 8 the
followmg be substituted, namely —_

2. In article 334 of the Constitu-
tion for the words ‘shall ceass to have
affect on the expiration of a period of

_forty years from the commengement
of this Constitutibn’ the words ‘shall
continue to have -gffect- until- such
time as Parliament by a° two-third
majority of members of each House
decides o discontinug the operation
of -this_article’ shall be substituted.”

The question wa.ﬁ proposed,

SHR! SHABBIR® AHMAD SALARIA:
Sir, it is my submission that during the
course of the arguments also, in .this
House, whatever the  amendment states
was quoted by a large mumber of hon’
Members of this House. But _however, in
view of the fact tha-the Bﬂl as it was
presented by the Govérnment has been’
agreed to by the Members and, has been
carried, I think my amendment “becomes
mfructuous and I w1thd:aw my amend-
ment,

The amendmznt was, by Ie;zve, with«
: .drawn, _ _

- MR. CHAIRMAN; Now the question

— ;
“That Clause - 2 stend part of the

. Bill.” - T . oy

—— e e P

The House Adivid;“d, N

MR. CHAIRMAN¢ - Ayes w190
=T Now v NI



. Faguni Ram, Dr,

Constitution (Sixty-
Seeend . Amdt) |
"AYE§—190 .

153 °

Abluwalia, Shrd S. 8,

Alia, Kumari

Alya, Shrimati Margmt
Amin, Shri Mohawmed

) Amla‘, Shri Tirath Ram

- Anand Sharma, Shri

Ansari, Shri Mohammed Amiin
Antony, Shri A, Ki ~ °
Aurora, Sardar Jagjit Singh
Baby, Shri M, A, -
Bagrodia, Shri Santosh
Belanandan, Shri E, i
Bajaram, Shri N. E.

Balu, S$hri T, R, -

Bansal, Stwi Pawaln Kumei™ - "
" Barongpa, Shri Ml ’ :
Basu Ray, Shri Sunil - -

Beka] Utsahi, Sty

Bhandare, Shyi Mwlﬂm Chndralmnt
Bhardwaj, Shrj” Hansrs]

Bhatia, Shri Madaa -~

Bhatt, Shri Jitendrabhai mbhshanker
Bhattacharjee, Shri Kamalenda
Bhattachajiee, Prof. Sourendra
Chakravarty, Shrimati Bijoya
Chatterjee, Prof (Mrs,) Asimg
Chaturvedi, Shri Bhuvnesh
Chaudhuri, Shri Tridib -

. Cll.avan Shl'l S. B,

-Cnowdhny, Rem Sewak

Chowdliry, ‘Harl Singh

-Deori, Shrimati Omem, Moyong
Désai, Shri Jagesh
Deshmukh, Shri Shanksrrag
mmslya Shn Sohan Lal .
Dronamraju, Shri Satyanarayana -
Dubey, Shri Bindeshwarl :

Narayanxao

Fotedar, Shri- Mokhen Lal
Gantam, Shiri Anand Prakash’
Ghosh, Shri Dipen

Gopalsamy, Shri V. .

Goswami, Shri- Rammarayan '

. Gowda, Shri K. G, Thimme
Gupta, Shri Vishwa Bandhu .

- Gurupadaswamy, Shri M, S.
Hancpal| Shri Harvendra Singh
Hoanumanthappa, Shri H.,

Hashmi, Shri’ Shanlm o
 Fertala, Dy, @hrinat) Najms

PRSI}
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‘. Meeua Shri Dhuleshwar
. .Mirza Irshadbaig, Shii

) Mohan Singh, Shii ~

o

,Pachouri Shn
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Jadhav Shri Vithalrao Madhavrao
Jamuda,Shri Durga Prasad

Jani, Shri Jagadish

Javali, Shui J. P,

Jethmalani, Shri Ram

" Joshi, Shrimati Sndha Vijay

Kailashpatl, Shrimati
Kakodkar, Shrxi l'urusllottlm
Kaldate, Dr, Papu =~ -
Kalita, Shei ﬁmbantswar

" Kalyala, Shri Prabhakar Rao

Kar Shl‘i Narayan
Kesn, Shri Sitaram
Khapar@e, Miss Saroj
Khatun, Kumari Sayeeda '
Kidwai, D, Mohd, Hashim

'Kirutﬁnan Shri Paswimpon Tha
. Kollur, Shri M. &. Lo

Kulkm'ni Shri A, G.

»Kunjachon, Shri P, X,

Lakshmanna, Prof. ¢, - -
Lather, Shri. Mobinder Singh

- Ledger, Shri David
. Lenka, Shri Kahoa (Itaran R

Lotha, Shri Khyomo
Mzadni, Shri Maylana Asad
Mahmau, Shri -Prdritod
Mahendra Prasad, Shni
Maheswaral'-'l’ﬂ, shri K. G,

‘Mahishi, Di> (Shrinmati) Sarojinl

Mahto, Sbﬂ Bandhg

- Majhi, Shri Prifhibi -

Malaviya, Shri Radhakishan
Malaviya, Shri Satya Prskash
Manhar, Shri B’hagalmm

Maran, Stir; Mursseli A
Masodkar, Shri Bb‘skar A‘nnaji o
Matto, Shn Ghlam Rasool

Mishra, Shri Chaturanan :
Mishrn Shri Kaflash Pafi L h
Mishra -Shri Sheo Kuvmar ‘
Mishm Shri Shiv Pratap .

Mohanty, Shri Subag =~
Mohapatxja, Shri Basudeh .
Morarka, Shel Kamat =~ —~
Mukherjee, Shrimati Kamak =~
Mukhel']ee:, Shri Samar - -
Naik, Shrl G. Swamy .
Nalk, -Shri R, §
Narayanasamy, QShri v
irresh

¥ - -
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‘Padmanabham, Shri Mentay
Pabadia, Shrimati Shentt
Palaniyandi, Shri M.

- Pandey, Shrimati Manorama
Papdey, Dr, Ratnakar

Parmar, Shri Rajubhial A.

Patel, Shri Chhotubhai -

Patel, Shri Vithalbhaj M, S~
Patil, Shrimati Pratibha Devisingh ‘
Patil, Shri Vishwasrao Ramrao
Poddar, Dr. R K, °*

Puglia, Shri Naresh C.

- Quasem, Shri Mostafa Bip
Radhakrishna, Shri Puftapaga’
Rafique Alam, Shri :
Rahman, Shﬂ Mohd, Khaleelu p
Rai, Shri Ratna Babsdur -

Raju, Shri J. S. ’
Ramachandran, Shri S, K, T.
Ramangurtly, Shrl- - Thindivanam K,
Ramanathan, Shd V.

Rap, Shri Gopala Rao.

Rao, Shri Moture Hammanths.
Rao, Styi Yalla Sesi Bhushana
Ratap Kumarl, Shrimati

Ravi Shankar, Pt, -

Ray, Shri Deba Prasad :
Razi, Shri” Syed Sibtey ‘ -
Reddy, Shri B, Satysmarayas
Reddy, Dr, G. Vijaya Mohan
Reddy, Dr. Nmveddy Tholagt
Reddy, Shri T. Chandrasekhar
Sahay, Shri Dayapand

Sahu, Shri Baikuntha Nath
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Sabu, Shri Rejni Ranjan - e

" Sabw, Shri Santosh Kumar

Saikia, Dr. Nagen '

Salaria, Shri Shabbir Abmad

Salve, Shri N. K, P.

Satya Bahin, Shrimatl -
Sen, Shri Ashis o o

- Sen, Shri Sukomal

Sharma Shri Chsndan - .
Sharma, Shrt Satish Kumar °
Shiv Shanker St P, ..
Singh, Shri Bir Bhadra Pratap
Singh, Shrimati Pratibha
Singh, Shri R. K. Dorendre
Singh, Dr. Rudra Pratip
Singh, Shri Surender

Singh Thakur Kamakbhya Prasag
Singll Shri Vishviit P, ’
Siphe, Skri Yashwant

Sivajl, Dr. Yelamanchilf - ~
Sreedharan, Shri AringH
Sukwl, Shri P, N.
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Talari Manohar, Shri
Tariang, Shri Jerlle E.
Thakur, Prof, Chandresly P.
Thakur Jagatpal Singh -

Thakur, Shri Rameshway
Tlmkur Shri Surendra Singh
Thangkaballl shri K. V.

Tiria, Kumari Seshila -
TOQden, Shri Karma
Tripathi, Shri Chandrika Prasag

. Upemira, ‘Siri Parvathaneni
Vajpayee,, Shri Ata] Bihari
Valiullah, Shri Raoof .
Verlkatraman, Shri Tindlvanam G, ¢ -
Verms, Shyi Ashok Nsth -
Verma, Shri Kapil

. Verma, Shrimaii Veena
Verma, Shri’ Virendra
Viduthalsi Virumbi, Sheh. S,
Vikal, Shri Ram Chandra
Vincent, Smi M,
Yaday, Shli Ish Dmig
Yadav, Shri Ram Navesh

Noes—Nry,

The motion was carrded by a majority of

the total membership of the House and by

a majority of not less than two-thirds of
' the Members present and voting.

Clausz 2 wa.g added to the Bill,.
MR, CHAIRMAN The question’ xs'

“That. clanse 1, the Enactmg Formu-
Ia. and the Title stand part of the Bill.”

The House divided,

MRy CHAIRMANs  Ayes .. 190
: NOGS s Nﬂt
AYES~19O

Ahlawalia, Shed S s :
Alia, Kumarl : ‘ R :
Alva, Shrimeati Mﬂrgﬂl‘et

Amin, Shri Mohammed

Amla, Shri Tirath Ram

Anang Sharma, Shri

Ansari, ShH Mohammeg Amin
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Antony, Shri A. K.
Aurora, Sardar Jagjit Slllsll
" Baby, Shri M. A.
Bagrodia, Shri Santosh
Balanandah, Shri E.

" Balaram, Shri N. E.

Balu, Shri T. R. »
Bansal, Shri Pawan Kumar
Barongpa, Shri Sushil
Basu Ray, Shri Sunil

" Bekal Uisahi, Shri

Bhandare, Shyi ‘Murlidhar Chanﬂrakant
Bhardwaj, Shri Hansra}

Bhatia, Shri Madan ’

Bhatt, Shri Jitendrabhai Labhshanker
Bhattachapjee, Shri Kamalendg
Bhattacharjee, Prof. Sourendra

" Chakravarty, Shrimati Bijoya

, Chatterjee, Prof. (Mrs.) Asimg -
Chaturvedi, Shri Bhuvnesh

Chapdburi, Shri Tridib -

Chavan, Shri §. B. . )

Chowdhary, Ram Sewak Co

Chowdhry, Hari Singh .

Chowdhury, Shrimati Renuka

Darbara. Singh, Shri :

Das Gupta, Shri Gurudas

Deori, Shrimati Omem Moyong

Desai, Shrl‘Jagah

Deshmukh, Shri Shankarrao Naraya.n-
‘140

Dhusiya; Shri Sohan I)ll

Dronamrats, Shri Satyanarayana

Dubey, Shri Bindeshwari

Faguni Ram, Dr, ,

Fotedar, Shri Makban Lal

- Gantam, Shri Anand Prakash

Ghosh, Shri Dipen

Gopalsamy, Shri V.

" Goswami, Shri Raxnnarayan

Gowda, Shri K. G. Thimme .

Gupta, Shri Vishwy Bandhu

‘Gurupadaswamy, Shri M. S..

Hanspal, Shri Harvendra Singh -

Hanumanthappa, Shri H.

Hashmi, Shri Shamim
.Heptuﬂa, Dr, (Shrimatl) Najma
" Jacob, 8hel M, M,

'Jadlmv, Shri Vithalrao Maghavrao
Jamuda, Shri Durga Prasad ’
‘Jani, ‘Shri Jagadish

Javali, Shri J. P.

Jethmalani, Shri Ram

Joshi, Shrimati Sudha Vijay
Kailashpati, Shrimati-
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Kakodkar, Shri Purushottam -
Kalgate, Dr, Bapu

Kalita, Shri Bhubaneswar
‘Kalvala; Shri Prabhakar Rao
Kar, Shri Narayan '
Kesri Shri Sitaram '
"Khaparde, Miss Saroj.

Khatun, Kumiri Sayeeda

.- Kidwai, 'Dr. Mohd, Hashim -
Kirutﬁnan Shri l'asu.mpon Tha
Kollﬂl'; Shﬁ M. L. * ) .
Kylkarni, Shri A, G.

- Kunjachen, Shri B, K,

Laksbmanna, Prof. C.

" Lather, Shri Mohinder Singh =

Ledger, Shry David

Lenka, Shri Kahnu Charan
Lotha, Shri Khyomo
Madni, Shri Maulana Asad
Mahajan, Shrj Pramogd

1 Mahendry Prasad, Shri

Maheswarappa, - Shri K. G,”

" Mahishi, Dr, (Shrimatl) Sarbjini

Mahto, Shri Bandhy

‘Majhi, Shri Prithibi -
-Malaviya, Shri Radhakishan
Malaviya, Shri Satya Prakash
Manhar, Shri Bhbagatram

. Maran, Shri Murasoli
Masodkar, Shri Bhaskay A.nnaji =
Matto, Shri Ghulam Rasool
Meena, Shri Dhuleshwar

Mirza Irshadbaig, Shri :
Mishra, Shri chaturanan

‘Mishra, Shri Kailash Patj
~ Mishra, Shri Sheo Kumar

Mishra, Shri Shiv Pratap

. Mohan Singh, -Shri .
- Mohanty, Shri Subas

Mohapatra, Shri Basudep
Morarka, Shri Kamal _
Mukherjee, Shrimati Kanak

« Mukherjee, Shri Samar

Naik, Shrl G. Swamy
Natk, Shri R. §.
Narayanasamy, Shri V,

* Pachonri, Shri Surssh .

Padmanabham, Shri Mentay

* Pahadia, Shrimaty Shanti

Palaniyandi, Shri M,

. Pandey, Shrimati Manorama

Pandey, Dr. Ratnakay

- Parmar, Shri Rajubhai A,
 Patel, Shrj Chhotubhai
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Patel, ‘Shri Vithalbhai M

Patil, Shrimati Pratibha Devwmgh
~Patil Shri Visbwasrag Ram:ao
Poddar, pr. R. K

Pulgia, Shri Naresh ¢, .

Quasem, Shri Mostafa Bin
Radhakri;shna, Shri Puttapag,
Rafique Alam, Shri-

Rahman, Shri Mohd. Khaleelur
" ‘Rai, Shri Ratna Bahadur

Raju, Shri J. S,

Ramachandran Shri S K. T.
Ramamurthy, Shri Thlndivanam K.
Ramanathan, Shri V,

Rap, Shri Gopala Rao .

Rao, Shri Moturd Hanumantha .
Rao, Shri Yalla Sesi Bhushana

Ratan Kumari, Shrimati i

Ravi Shankar, Pt. - - !
Ray, Shri Deba Prasad

Razi, Shri Syeg Sibtey |
Reddy, Shri B. Satyanarayay
Reddy, Dr, G, Vijaya Mohan-
Reddy, Pr. Narregdy Thulasi
Reddy, Shri T. Chandrasekhar
Sahay, Shri Dayanand

Sahu, Shri Baikuntha Nath
Sahu, Shri Rajni Ranian
Sahu, Shri Santosh Kumar

aikia Dr. Nagen
Salaria, Shri Shabbir ‘Ahmad
Salve, Shri N. K, P, .

Satya Bahin, Shrimati

Sen, Shri Ashis

Sen, Shri Sukomal

Sharma, Shri Chandan
Sharma, Shri Satish Kumar
Shiv Shanker, Shri P.
Singh, .Shri Bir Bhadra Pratap
Singh, Shrimati Pratibhy
Singh, Shri R, K. Derendra
Smgh Dr, Rudra Pratap

Smgh Shri Surender -

15

Singh, Thakur Kamakhya Prasad _'

Singh, Shri Vishvilt P

Sinha, Shri Yashwant

Sivaji, Dr. Yelamanchili
‘Sreedharan, Shri Arangi}

Sukul, Shri P. N. -
Swaminathan, Shri G,

Swamy Shri Subramaniay .
Taimar, Shrimali Syeda Anwara -
Talari Manohar, Shri
- Tariang, Shri Jerlie E,

'Thakur, Prof. Chandresh P.

Thakur Jagatpal Singh

/

»
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Thakur, ‘S.hri Ramshwar

Thakur, Shri Surendr, Singh
Thangkabalu, Shrj K. V,

Tiria, Kumarj Sushily

. Topden, Shri Karma EN
- Trlpathi Shri Chandrika Prasad:

Upendra, Shri Parvathaneni
Vajpayee, ‘Shri Atal Bihari
Valiullah, Shri Raoof

- Venkatraman, Shri Tindivanam G’

Verma,
'Verma

Shri Ashok Nath
Shri Kapi]
Verma, Shrimati Veena
Verma, Shri Virendra
Viduthalai virumbi, Shri S.
Vikal, Shri Ram Chandra’
Vineent, Shri M. .
Yadav, Shri Ish (Dutt

. Yadav, Shri Ram Naresh -

" Noes—Nil

The motion was carrled by a majority of

the total membership of the House and by

a majority of not less than two-thirds of
. the Members pwsent angd voting,

Clause 1, the Enacting, Farmula and the
Tttle were added to the Bill.

=t Ty feere e ® . § Ay
gty -

fadam 1 atfea fear swar |
The_question was propos.d.

SHRI SUBRAMANIAN SWAMY:
Mr. Chaitman, Shri before we pass the
Bill, T have a small point to niake.

Sir, I have-said- in my speex.h that it is
of great impprtance that in view of thd
anti-reservation stir going on in the coun-
try, the - Government -showld absolutely
speak with one voice-and-the. Goveroment
make . -it ---absolutely clear.
The Deputy - .Pmma > Minister  has
gone on record tq,mv &at the reser-
vation. will now be om-écenemic basis and
not on social basis and that not more than
one person-per family wil]l be given rel
servation. I thipk this is a suitable occas-
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sion on which the Government should
categorically state .., (Interruptions).. s
policy now that the Bill is being passed. ..
(Interruptions) . . .Sir, 1 do not want any
of these people to answer; [ want the
Government to answer. , , (Interruptions)
...The Deputy Prime Minister has gone
on record and it must be made clear on
this occasion through Parliament that they
ars committed to the social basis of reser-
vation and the Deputy Prime Minister
should be asked to withdraw his state-
ment. .. (Intsrruptions) . , .

SOME HON. MEMBERS: Yes...(In-
terruptions) , , .

MR. CHAIRMAN: Thg question is:
“That the Bill be passed.”
The House divided,
MR. CHAIRMAN: Ayes .. 190
Noes .. Nil

AYES—190

Ahluwalia, Shri, S. S,

Alia, Kumari

Alva, Shrimati Margaret
Amin, Shri Mohammed

Amla, Sbri Tirath Ram

Anand Sharma, Shrj

Ansari, Shri Mohammed Amin
Antony, Shri A. K.

Aurora, Sardar Jagjit Singh
Baby, Shri M, A.

Bagrodia, Shri Santogh
Balanandan, Shri E,

Balaram, Shri N. E.

Balu, Shri T. R.

Bansal, Shri Pawan Kumar
Barongpa, Shri Sushil

Basy Ray, Shri Sunil

Bekal Utsahi, Shri

Bhandare, Shri Murlidbar Chaundrakant
Bhardwaj, Shri Hansraj

Bhatia, Shri Madan

Bhatt, Shri Jitendrabhai Yabhshanker
Bhattacharjee, Shri Kamalendy
Bhattacharfee, Prof. Sourendr,
Chakravarty, Shrimati Bijoya
Chatterfee, Prof. (Mrs.) Asimg
Chaturvedf, Shrj Bhuvnesh
Chavdhari, Shri Tridib

Chavan, Shri S, B.
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Chowdhary, Ram Sewak
Chowdbry, Hari Singh
Chowdhury, Shrimati Renuka
Darbara Singh, Shri

Das Gupta, Shri Gurudas
Deori, Shrimati Omem Moyong
Desai, Shri Jagesh

Deshmukh, Shri Shankarrao Naragaarao
Dhusiya, Shri Sohan Lal
Dronamraju, Shri Satyanarayana
Dubey, Shri Bindeshwari
Fagoni Ram, Dr,

Fotedar, Shri Makhan Lal
Gautam, Shri Anamd Prakash
Ghosh, Shri Dipen

Gopalsamy, Shri V.,

Goswami, Shri Ramnarayan
Gowda, Shri K. G. Thimme
Gupta, Shri Vishwa Bandho
Gurupadaswamy, Shri M. S.
Hanspal, Shri Harvendra Singh
Hanumanthapga, Shri H.
Hashmi, Shri Shamim
Heptulla, Dr. (Shrimati) Najma
Jacob, Shri M, M.

Jadhav, Shri Vithalrap Madhavrao
Jamuda, Shri Durga Prasad

Jani, Shri Jagadish

Javali, Shri J, P.

Jethmalani, Shri Ram

Joshi, Shrimati Sudha Vijay
Kailashpati, Shrimati

Kakodkar, Shri Purushottam
Kaldate, Dr. Bapu

Kalita, Shri Bhubaneswar
Kalvala, Shri Prabhakar Rao
Kar, Shri Narayan

Kesri, Shri Sitaram

Khaparde, Miss Saroj

Khatun, Kumari Sayeceda
Kidwai, Dr. Mohd, Hashim
Kiruttinan, Shri Pasumpon Tha,
Kollw, Shri M. ..

Kulkarni, Shri A, G.
Kunjachen, Shri P. K.
Lakshmanna, Prof, C.

Lather, Shri Mohinder Singh
Ledger, Shri David

Lenka, Shri Kahma Charan
Lotha, Shri Xhuomo

Madni, Shri Maulana Asad
Mahajan, Shri Pramod
Mahendra Prasad, Shri
Maheswarappz, Shri K. G.
Mahishi, Dr. (Shrimati) Sarojinf
Mahto, Shri Bandbas
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Majhi, Shri Prithibi

Malaviya, Shri Radbakishan

Malaviya, Shri Satya Prakash

Manhar, Shri Bhagatram

Maran, Shri Muraseli

Masodkar, Shri Bhaskar Anmaji

Matto, Shri Ghulam Rasoo]

Meena, Shri Dhuleshwar

Mirza Irshadbaig, Shri

Mishya, Shri Chatoranan

Mishra, Shri Kailash Pati

Mishra, Shri Sheo Kumar

Mishkra, Shri Shiv Pratap

Mohan Singh, Shri ‘

Mohanty, Shri Subag g

Mohapatra, Shri Basudeh

Morarka, Shri Kama} :

Mukherjee, Shrimati Kanak

Mukherjee, Shri Samar

Naik, Shri G. Swamy

Naik, Shri R. S. Tora

Narayanasamy, Shri V.

Pachouri, Shri Suresh

Padmanabham, Shri Mentay

Pahadia, Shrimati Shanti I
Palanijyandt, Shri M, T
Pandey, Shrimat; Manoramg '

Pandey, Dr. Ratnakar
Parnrar, Shri Rajubhai A. o
Patel, Shri Chhotubhai ‘
Patel, Shri Vithalbhai M,

Patil, Shrimati pPratibha Devisingh
Patil. Shri Vishwasrao Ramrao
Poddar, Dr, R. K.

Puglia Shri Naresh C.

Quasem, Shri Mostafa Bin
Radhakrishna, Shri Puttapaga
Rafique Alam, Shri

Rahman, Shri Mohd. Khaleelur

Rai, Shri Raina Bahadur

Rajue, Shri J. S,

Ramachapdran, Shri 8. K. T.
Ramamurthy, Shri Thindivanam K.
Ramanathan, Shri V.

Rao, Shri Gopala Rao

Rao, Shri Motury Hannmanthg
Rao, Shri Yala Sesi Bhushana
Ratan Kumari, Shrimati

Ravi Shankar, Pt

Ray, Shri Deba Prasad

Razi, Shri Syed Sibtey

Reddy, Shri B. Satyanarayan
Reddy, Dr. G. Vijaya Mobn

Reddy, Dr, Narreddy Thulasi
Reddy, Sh¥ T ChamivaveRhar
Sahay, Shri Dayanand -
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Sahu, Shri Baikuntha Nath

Sahu, Shri Rajni Ranjap

Sabu, Shri Santosh Kumar

Saikia, Dr, Nagen

Sajaria, Shrj Shabbir Ahmad

Salve, Shri N, K. P,

Satya Bahin, Shrimati

Sen, Shri Ashis

Sen, Shri Sukemal

Sharma, Shri Chandan

Sharma, Shri Satish Kumar

Shiv Shasker, Shri P. ~
Singh, Shri Bir Bhadra Pratap

Singh, Shrimati Pratibha .
Singh, Shri R, K. Dorendra

Singh, Dr. Rudre Pratap -
Singh, Shri Surender

Singh, Thakur Kamakhya Prasad
Singh, Shri Vishvjit P.

Singh, Shri Yashwant

Sivaji, Dr, Yelamanchili

Sreedharan, Shri Arangil

Sukul, Shri P. N,

Swaminathan, Shri G.

Swamy, Shri Subramaniap

Taimur, Shrimati Syeda Anwara

Talari Manochar, Shri

Tariang, Shri Jerlie E.

Thakur, Prof. Chandresh

Thakur Jagatpal Singh

Thakur. Shri Rameshwar

Thakur, Shri Surendrs Singh
Thangkabalu, Shri K. V. -
Tiria, Kumari Sushila

Topden, Shri Karma

Tripathi, Shri Chandrika Prasad
Upendra, Shri Parvathaneni

Vajpayee, Shri Atal Bihari

Valiollah, Shri Raoof -
Venkatraman, Shri Tindivanam G,
Verma, Shri Ashok Nath '
Verma, Shri Kapil -
Verma, Shrimati Veeny -~
Verma, Shri Virendra .
Viduthalai Virambi, She 8, -
Vikal, Shri Ram Chandry

Vincent, Shri M,

Yadav, Shri Ish Duoit

Yaday, Shri Ram Naresh

NoOES—NIL

The motion was carried by a majority
of thy total membership of the House
and bv a majority of net less than two
thirds of the Members present and voting,



